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Separate paging Is given to this Part in order that it 
may b e  fled as a Separate' Compihtlon. - 

PART- IV 
Acts of the ~ h a r a t  hgislature and Ordinances promulgated 

and Regulations made by the Governor. 

'I'hi-: following Act of the Gujarat Legislature, having been iissetlted 
to by thl: Prcsideilt the 24th May, 2002 is hereby published for genel-a1 
i nfnln~a::~on. 

V. M. KOTHARE, 
Secretary to the Government of Gi!jarat, 

Legislative and Parliamentary Afiiirs 13ep;irtnlcn t.  
GUJAKAT ACT NO, 18 OF 2002. 

(First published, after having received the assent of the P~esidcnt in  
thc "l;~!jnrctr Government Gazeice ", on the 5th June, 2002). 

AN ACT 
f~)i-ther. to amend the Provincial Small Cause Coul-ts Act, 1 887 in its 

application to the State of Guiarat. 

It i s  hereby enacted in the Fifty-third Year of the Republic of india as 
follows :- 

1. ( 1 )  This Act may be calied the Provincial Small Cause Courts short title 
(G~~jaart Amendment) Act, 2002. and corn- 

m c n c e -  
ment 

( 2 )  It shall come into force on such date as the State Government 
may, by notification in the Oficial Gazetre, appoint. 

of Iw, 2. In the Provincial Small Causecourts Act, 1887 (hereinafter referred k d -  

to as "the principal Act"), in its application to the State of Gujarat, in section 
section 15 1 5 .  in sub-section (31, for the words "two thousand rupees", the words "two 

of 
lacs rupees" shall be substituted. 1887 
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' b d e r  of 3. All sbits and applications of a civil nature wherein the subject matter 
p e g  exceeds in amount or value two thousand rupees bur does not exceed two 
cases. lacs rupees pending in the District Court immediately before the 

commencement of the Provincial Small C a w  Coum (Gujarat Amendment) 
Act. 2002, shall after such commencement stand bansferred to, and be Gyi. 18 of 
disposed of by the Judge, Small Cause Court wi~in the local limit of his 2002. 
ordinary jurisdiction. t - 

GOVERNMEhT CENTRAL PWS, GANDHMAGAR 




